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NOTIFICATION 
INCOME-TAX 

S.O. (E) In exercise of the powers con'fi ed by sub-sectiot1 (4).of 
section 139A of the Income-tax Act, 1961 43 of 1961), the Board 
hereby specifies that every person who is ssessed or liable to be 
assessed by the Assessing Officer falling under he· control of income- tax authorities mentioned in the Table below and,-

(a) who has not been allotted a pennanent ace mt'number and-
I 

(i) if his total income or the total it ome of any other person 
in respect of which he is assess ble under the Income-tax 
Act, 1961 during any previ us· year exceeded the 
maximum amount which is not hargeable to income-tax; 
or 

(ii) canying on any business or pr ession whose total sales, 
tumover or gross receipts are is likely to exceed fifty 
thousand rupees in any previous ecu; or 

(iii) who is required to f11mish a retum of income under 
sub-section ( 4 A) of section 13 ·of the Income-tax Act, 
1961; or ' 

(b) who has been allotted a pennanent accoun number other than under the new series,-



shall apply within the period of thirty days begi ning with the lst day 
of June, 1996 and ending on 30th day of Jm , 1996 in respect of 
assessment year 1996-97 ~ 

to the concemed Assessing Officer falling un er the control of the 
income-tax authorities mentioned under the able below for the 
allotment of . a penn anent account number t tder the new series, 
namely:-

Table 
Income-Tax Authorities 

1. Chief Commissioners of Income-tax - I, II at d III, Delhi; 
2. Chief Commissioners of Income-tax - I, II at d III, Mumbai; 
3. Chief Commissioners of Income-tax - I and I, Madras; 
4. Commissioners of Income-tax (Central)- I td II, Delhi; 
5. Commissioners oflncome~tax (Central)- I, I and III, Mnmbai; 
6. Commissioners oflncome-tClx (Central)- I td II, Madras; 
7. Directors oflncome-tax (Exemption), Delhi Mmnbai and Madras; 

(c) Every person to whom clause (a) or (b) of th s notification becomes 
applicable on or after the 1st day of any previ us year relevant to the 
assessment year 1997-1998 or any subseque 1t year, shall apply for 
the a1lotment of a pennanent account number mder the new series to 
the concemed Assessing Officer falling un er the control of the 
income-tax authorities mentioned above du ing any period on or 
before the 30th day of June in any assessmen year subsequent to the 
assessment year 1996-1997: 

Provided that the persons to whom pennanent account number under 
the new series has already been allotted shaH no apply for such number 
a gam. 

F.No. 142/17/96-TPL 

No ... to\ c \J 

Sd/­
tfl~toQ{A ~~ 

( Dr. Prabodh Seth ) 
Under Secretary to 1e Govemment of India 
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